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• • 	hricrdhendu Sekhar Das 
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....Petitione 
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nin of India & Ors 
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WE 
An Application und!rection 17o 

I, 	 Administrdtive Tribunals Act, 1985pt4in4 
S 	 2 	 51* 

• , 	 for1nitiation of a Contempt.  
.5 

against the alleged contemner 
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• 	 In the matter of : 
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hri Arc5hendu Sekhar Das, 	 S 

Ex-Chief Commercial Instector. Gra rip T. 

N. F.Railway, 
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on of Late Harari Thandra Das, 

P.O. Ulubari, 1 ehind Hotel 'She 

Mukti 	rah Path, 

Guwahatj78 1007. 
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1. 	SriP.Rabha, I.R.P.S. 

Senior Divisional Personnel OffIcer, 

'N.F.Railway, Lurnding 

Lurnding-782447 

••.ist. Nowgaon (Assam). 

2 
L 	 fi tZLLC)'- 

Chief Persnne1 Officer 

N.F.Railway, Mallgaon, 

Guwahati781011 

4, 

....Alleged Conteniers 

Thehumble petition of the abovenamed petitioner 

Most Respedtfully Sheweth : 

1. 	That'your applicant being highly aggrieved due 

to a forced retirement inflicted on him on the basis 

of an erroneous date of superannuation and depriving 

him of his legitimate service tenure by two months, 

approached this Hon 1 ble Tribunal praying for correction 

of his date of superannuation from 28.2.1995 (day inclu- 

• sive) to 30.4.95 (day inclusive) alongwith consequential 

financial benefits since his date of birth was 1.5.1937 

as per service records. The Hon'ble Tribunal, after 

hearing the arguments of the parties, was ple8sed to 

dispose of the °riginal Application No. 118/96 on 9.12. 

1999 with the following direction to the Respondents : 

On hearing the counsel for the parties I 

dispose of this application with direction to 

the respondents to take up the matter with the 

auhatj University and find out the corect date 

Contd. . 



(4 

From above it is clear that the Hon'ble Tribunal 

ctagoricly directed the respondents to findout the 

actual date of birth of the aPPli:cant in terms of his 

Matriculation Certificate from the Gauhati University 

within the specified Period mentioned in the judgemen 

and order dated 9.12.1999 and to completed the exercise 

Within a period of two months from the date of receit 

of the order. But in the meantime more than 
gne year has 

already elapsed but the alleged conternners Wilfully have not 

complied the order of the Hon'ble Tribunal passed in O.A. 

No. 118/96. 

of birth and if actually t1e applicant's date of 

birth as whown in the Matricü1atjon certificate i.e. 

1.5.1937 is found correct surely the applicant was 

entitled to continue upto 30.4.1995. As the period 

has already elapsed in case date of birth of the 

applicant is 1.5..1937 in the Matriculation Certifi... 

cate he entitled only the Pecuniary benefits. This 

must be done as early as Possible at any rate w1thi 

a period of two months from the date of receipt of 

this order." 

-3- 

1
t is relevant to mention that the copy of the 

aforesaid judgement and order dated 
9 .1.11999 was however 

received by the alleged conternners after a lappe of more 

than two months from the pronouncement of the judgemen 

and orderdt. 9.12.19 11
& and the petitioner received the 

said jusgement thereafter Only. 

A Copy 
of the judgement and order dated 9.12.1999 

Passed in O.A. No. 118/96 is annexed hereto and the 

same is marked as Annexure_i 

Cofltd. 

it 
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That your applicant thereafter submitted the 

order of the Hon'ble Tribunal dated 09.12,1999 and 

also approached the concerned authorities i.e. the 

alleged contemners for implementing the valued judgement 

of t'he I-Ionble Tribunal and pay him the consequentja 

financial benefits. 

That the respondent No.2, after a lapse of more 

than 4 months from the date of the order of the Honble 

Tribunal, intimated your petitioner vide letter No. ES-

332-2T(T) dated 19.4.2000 that the date. of birth of the 

applicant which was wrongly recorded in the service sheet 

as 0143.37 has since been corrected as 01.05.37 and that 

the applicant would be entitled to get salary etc. for 

two months w.e.f. 01.03.95 to 30.04.95 with less pension' 

and pensionery equivalent.  

A copy of the letter dated 19.4.2000 is annexed 

hereto and marked as Annexure_il. 

That the alleged contémners offered to pay only 

two months salary for the aforesaid period, your petitioner 

approached for payment of other consequential benefits 

also hich the respondents ignored. Meanwhile the alleged 

Contemners sent one letter No. ES/332-A(T) dated 
2 8.4.2000 

foarding therewith one blank form without mentioning the 
* 	

amount etc. to the petitioner for his signate and also 

sent three blank form No. 12 for the signature of the 

applicant without indicating therin any amount or break up 

whatsoever, inspite of insistence. 

C0py of the letter dated 28.4,2000 is annexed 

herewith as Annuxure III and the the reply of the 

applicaht dt. 12 .502000 as Annexure-IV.  
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4 (A). 	That your applicant further begs to state 

that the Divisional Accounts Officer, Lumding vde his 

letter bearing No. LMG/PEN/TFC/3447 dated 12.5.2000 

informed the petitioner that the pension payment order 

of Shri Ardhendu 3ekhar Das revised as per Hon'ble 

Tribunalts order dated 09.12.1999 and accordingly 

earlier PPO's is cancelled and revised P.P.O. is now 

C 

issued under letter dated 2.5.2000 for arranging 

payment of pension. Surprisingly it is further stated 

in the said letter dated 12.5.2000 that over payment 

has been adjusted from his arrear dues except Rs.735/_ 

towards the payment of gratuity and leave salary and 

the same has to be recovéredf from his pension and a 

copy of pension memorandum is enclosed for recovery of 

over payment. In this connection it is relevant to men-

tion here that the alleged recovery of Rs. 735/_ on 

account of gratuity and leave salary is now sougtb bia  

made without any show cause or notices and in total 

violation of principles of natural justice and also 

Without furnishing the details of the alleged excess 5 

payment of Rs. 735/_ by the alleged contemxers taking 

±Mko into advantage of arrear salary due to the petitioner 

following the judgement and order dated 9.12.1999, there-

fore the alleged recovery is not permissible in the 

manner indicated in the letter dated 12.5.2000 under 

the law. It is further submitted that the alle.gea contemn-

er although stated that the pension order has been 

revised in terms of order of the I-ion'ble Tribunal dated 

9. 12. 99 and arranging payment of pension and arrear dues, 

however mere Payment of arrears salary and revision of 

pension payment prder canAbe treated as Partly implementa... 
tion of the Hon'ble Tribunals3 order dated 

9 . 12 .1999 but 
surprisingly the alleged contemner did not take any steps 

till date for payment of the consequential benefits which 

liable to be made to the petitioner by the alleged 
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conemners which is elaborately indicated In his repres-

entation dated 194.2000 which is also elaborately 

stated in para 5 of the Contempt petition but ihnitiortunate1y 

no reply from the alleged contemners is received gegarding 

settlement of his other consequential benefit. 

5. 	That your applicant eventually had submitted one 

application to the respondent No.2 on 19.8.2000 specifying 

his claims which are as follows : 

Two months salary (i.e. from 01.03 95 to 30.4.95) 
• 	 with D.A. IR and Compensatory Allowance. 

Gratuity to be re-calculated as on 30.4.95 at the 

enhanced rate of 97% dearness pay instead of 20%. 

For computing Pension amout payable, the salary 

of ten months should be computed upto 30.4.95 

i.e. the actual date of retirement. 

Difference of commutation money for the period 
• 	 from 28.2.95 to 30.4.95 

R1229N9 Increased amoulLt of the superannuation 
pension of 5, 01701  on the basis of average of 10 

months to be reckoned upto 30.4,95 

family pension @ 20% as on 30.4.95(10 months 
average). 

Difference of pension from 28.2.95 to 30.4.95 on 

the basis of increased DA to be continued upto 
31.12.95. 

All payable amounts to be recalculated taking the 

total qualifying service as 39 years 1 month, 17 

days instead of 38 years 11 months is 01.05.37 and 
• 	 not 01.03.37. 

Copy of the applicants application dated 19.8.2000 
is annexed as Annexure_. 

6. 	That more than six months have elapsed since the 

applicant has submitted his aforesaid application but the 

respondents did not show the slightest initiative to $' 

settle the accounts till now. Meanwhile the applicant 

approached time and again for realisation of his legi-

timate Pensionery benefjts in terms of the order 



)unal but a1linvjn. 
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7. 	That it is stated that the alleged conternners 

deliberately and wilfully did not take any initiation 

for implementation of the judgment and order dated 

9.12.99 of this Hon'ble Tribunal in its entirety for 

settling the whothe claim which amounts to Contempt of  
Court. Therefore Hon 1 ble Tribunal be pleased to initiate 

a contemp proceeding against the contemriers for wilful 

violation of the order of the Hon'ble Tribunal dated 

9.12.99 in O.A. No. 118/916, and further be pleased to 

impose punishment upon the alleged conternners in accor-

dance with law for wilful disreard to the judgement and 

order f the Hon'ble Tribunal dated 9. 12.1999 in O.A. 

No. 118/96. 

That it is a fit case for the Hon'ble Trjbiiaj 

for initiation of contempt proceeding for deliberate and 

wilful disregard to the judgement and order dated 

9.12.1999 passed in O.A. No. No. 118 of 1996 in the 

facts and circumstances stated above. 

That this application is made bonafide and for 

the ends of justice. 

Under the facts and circumstances 

stated above, the Hon'ble Tribunal be 

pleased to initiate contempt Proceeding 

against the adftieged contemners for Wilful 

flOnCompijance of the order of the Monble 

Tribunal dated 9. 12.99 passed in O.A. No. 

//pet itioner

18/96 and further be pleased to to impose 

unishment in accordance with law. 

And for this act of kindaess your 

 as in duty bound shall eveE pray. 
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I, ShriArdhendu Sekhar Das, S/o Late Haran 

Chandra Das, resident of Ulubari, Muktl Jujrah Path, 

6uwahatj-7, Ex-Chief Commercial Inspector Grade I, N.F. 

Railway do hereby solemnly declare as follows : 

Tat I am the petition in the above contempt 

petition and as such I am well acquainted with 

the facts and circumstances of the case and also 

competent to sign this affidavit. 

That the statements made in para 1 to 9 are true 

to my knowledge and belief and I have not suppre-

ssed any material fact. 

3. 	That the affidavit is made for the purpose of filing 

contempt petition before the Hon 1 ble entra1 Adminis-

trative Tribunal, 'uwahatj ench for non-compliance 

of the judgemerit and order of the HorYble Tribunal 

dated 9.12.99 passed in O.A. No. 118/96. 

And I sign this Affidavit on this thetday of 

2001,, at Guwahatj. 

I dent i fled by 	 jç- 	V_&M 	k(&rL /SW 

4 	 Deponent 
Advocate 	

olemnly affirm and declare this 

Affidavit before me who is identified 
by  

Advocate on the 'L day of JVL&i't 

2001. 

6 
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DRAPT CHARGE 

Laid down before the Honble Tribunal for 

initiating a contempt proceeding against the alleged 

contemners for wilful disregard to the judgement and 

order of the Hon'ble Tribunal dated 9.12.1999 passed 

in O.A. No. 11.8/96. The alleged contemners have Wilfully 

and deliberately violated the order of the Hon'ble 

T
rjba1 and therefore liable for contempt of court 

Proceedings and Hon'ble Tribunal further be pleased 
to 

imPOseYfVXVPunishment Upon the alleged contemers 

in accordance with law. 
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CENTRAL AD1INISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Origi1 Appliction No 118 of 1996 

Date of decision 	This the 9th 	day of Decernber,1999 

HON'BLEMR. JUSTICE D.N.BARUAH, 	VICE-CHAIRMAN. 
V 	 ' V  

Shrj Ardhendu Sekhar Das, 
Ex-Chjef Commercial 	Irispector,Gtade-I, 
N'.F.'Railway, 	V 

Son of late Haran Chajidra Pas, 

V  V 

P.O. 	Ulubari, 	Behind VHotel 	'Shiva' 
Muktj .Jujrah Path,  

VGuwahatj_781007 
Applicant 

By AdvocateMr 	M Chanda 

-versus- V.  

V.. Union of India  
C 

through General Manager, 
N F Railway, 
Maligaon, J 
Guwahatx-781011 F..  

2 	Divisional Rai1wy Manager(P), 0 
N F Railway, 
P 0 	Lumding, 
Distri,ct-Nagaon. 
Assam 

3\iief Personnel Officer, 
( F Railway 

V 
ligaon 

, 

'Guahati 
V 	 Respondents 

By Advocate Mr. J L Sarkar 

V ORDER. 
V u V  

BARUAH J.(v.c.). 	0 V  

In this app1catior the applicant has ch1lenged 

• 

	

	the date of birth and ' the date of superannuation as 

calcUlated by the respidents and also the Annexure-3 

V 

	

	

, letter dated 6.2.95 issued by the Divisibnal Railway 	
V 

Manager, N F Railway, Lumding refusing to alter the date 

Contd.. 

V/ 	 • a 
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of birth on the appeal submitted by the applicant and 

seeks other reliefs 

Facts as stated by the applicant are 

The applicant was initially appojtd Junior Clerk 

through the Railway Service Commissj0, Allahabad in the 

month of March 1957. At that time he was matriculate 

He passed his matricujation examination in the year 

1953• According to him, his date if birth as indicated 

in the matriculation certificate is'l.5.197 in as much 

as the certificate Showed that he was 15 years 10 months' 

on the first day of March, 1953. The applicant further 

state that at the time 'of making entires 'in the,, form 

he gave the correct date of birth i.e. 
1 .5.1937. He 

further submjt '. attested Copies of necessary documents 

including the matriulation certificate All' those were 
veri ied at the 

time of entry into service Railway 
autho 	

also vrjfied all original certifictes in 

. : thfjce of the Chief ersonnel Officer, Gorakhpur of 

Railway and Since his joining he had been serving' 

the said Railay and on bifurcation of N.E. Railway h' 

served the N.F. Railways in different capacities. Later 

on he was promoted to the post of Chief Commercial 

Inspector GradeI The case of the applicant is that as 

pert matriculation 
0 certifjcte his date of birth was 

1 5 1937 and accordingly he would reach the age of 

superannuation on the expiry of 30.4.1995 Howeve1T' 

Railway Authorities issued notice of retirement asking. 

cne applicant to retireon superannuation on the expiry 
of 2

8.2.1995 vide impugned Notice dated 8.5/6.94. In 

this connection the applicant further states that all 

along he showed his date of birth as per his 

matriculation .certificate According to the applicant. 

Contd... 



asking 	him 	to 	retire 	on 	the 	expiry 	of 	28 2 1995 was Without 	verifying 	the 	original records, 	On 	receipt 	of th 
'I notice 	of 	retirement 	the 	applicant submitted represenation dated 
	21,121994 	With a 	request 	for correction 	of 	his 	date 	of 	supeannuatjon 	He also 

claimed 	that 	he 	had 	submitted 	the origjn1 	documents. This 	representation 	was 	addressed to 	the 	Divisional Railway 	Nnager(p), Lumding, 	NF.Railway. 	However 	the W.F. 	Railway 	informed 	him 	by 	a 	letter 	dated 10.1.1995 
asking him 	to 	submit 	all 	the necessary pens-jon papers. 
In 	the meantime 	he 	lost 	his 	original 	matriculation 
certificate issued by the Gauhati Universi 

i.. 

A• An 
it 

- FIR was lodged on 21 .3.1963 on such FIR and after 

' 

S .  

other documents the Gauhati University issued 

i - 	a\u41catecertificat 	This duplicate certifi t was 
a 1

soiost on 5 5 1994 Situated thus, the applicant again 

APplied for yet another copy of matriculation certificate 

The Gauhati University wad pleased to issue another I. 

Certjficte of matriculation. According to the applicant 

this certificte also showed the correct date of birth 
. 	i.e. 1.5.1937 	

Besides in the seniority list8 • 	

. 

 

prepared on 1.4.1990, 1 .4,1991 and 1.4.1994 

correct date of birth as per matriculation certificte 
• 	 i.e. 1.5.1937 	

However the authorities wrongly forced 

the applicant to retire on thexpiry of 
28 .2.199 	The 

PPlicant according to his matriculation certificate was 

entitled to continue his service till the expirty of 
3
0.4.95. The contention oft,he applicant is that due to 

arbitrary decision of the respondents on the basis of 

wrong calculation he was asked to retire prior to 

reaching of the age of superannuation 

Contd... 

,•; 	•. 

V 
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2. 	In due course 	the respondents have entered 
appearance 

and filed written statement. The applicant 

alap, filed rejoiier. In the written statement the 

roondets have stated that theChief Commercial 

by his leter dated 18 11 1965 

directed . the applicant to submit the original 

matriculation certj.fjcate for vejficatjon of his date 

of birth The applicant however informed the Railway 

adminratioji that his matriculation certificate had 

been lost and h approached to the University. He 

fuersttedthece.ifjct 	
in question as duplicate of (lj 

the oJginaj wou) 	be submxted as Soon whn received 

University But for about 29 years he did not 

- oubmt the same On 21 12 1994 he submitted a photocopy 

of a d up1jcate matricultion certificate At that time he 	 . 5 

also s t a t e d thathis dp1icate. certificate was also 

lost. The re3poflde7:q have dejed the averments made by 

the app1icar..-  in the Original Application. Certain 

doci5 have been annexed with the writ ten statement. 

These anuexures also Sh'i that the applicant was 

directed to produce original matriculation certificate. 

in the rejoinder also the app1icait reiterated what he 

has seaLed in the Original Application. In the case 
vt record 	I see a copy of  the duplicate 'certificate of 

matriculat0 

3. 	
Heard both sides. Mr. çanda learned counsel 

appearing on behalf of the applicant submitted before ma 

that 	a duplicate cerLificate was 	issued by 	the 

University showing the acual daLe of birth i.e. 

'1,5.1937 but the copy of the representation of the 

	

opplicanL is not before this Tribunal, it is not 	
: 

possible for this Tribunal to decide this matter. I feel 

	

Gauhatj iJniversity can help the authorities to come toa 	.,. 

S 	 , 
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correct decision. i made endeavOU.r to find out the 

correc t date 
 of birth of the applicant from the Gauhati 

S 	
University also. But I feel the matter require further 

investigation. 

counsel for the parties i dispose of 
4. 	On hearing the  

this 
application with direction to the respondents to 

take up the matter with the Gauhati University and find 

birth and if actually the 
out the correct date of  

s shown in the matriculation 
applicant's date of birth a  

certificate i.e. 1.5.1937 is found correct surely the 

continue upto 30.4.1995. As 
applicant was entitled to  

thri0d has already elapsed in case date of birth of 

	

applicant 	
1.5.1937 in the matriculatIon 

,ertificate he is entitled only the pecuniary benefits. 

This must be done 	
as early as ossib1e at any rate 

within a period of two months from th date of receipt 

• 	 of this order. 

5. 	considering the facts and circumstances of the 

. 	 case, I, however make no order as to costs. 

sd/-VICEcHAIRMN4 

CAR 

114Tfl 	
;Tth 

Adi( 	
0 2 
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In tCrms 	Hon'blc CAT/Giivs t rccr atcd 9-12-9 
in 0  ,A  .Uo .118/96 Cnd Gt'l(p) /ItG 'S 1ctC r No .E/170,tQ g1 Ccll/ 
43/96 66tcd 10-03-2000, the 	tr or birth .f Shri 	dhcniu 
Sckhr D, tx-CMI/G.}jy i'hjch 	ZCCOZdCd in hie scrvke he. 
'e 	O1...OL37, h 	brcn c',rrccjrcJ 	01-05....37(t th intcc3 

Hon 'biC CAT/GHY'c vc rdict) . s firh,hjS -tCILof-- rrtirCrn 
.'.- cuprrnnution hou1d hvc 1-'cc-n on 3O-0-95(Ati) though he 

-'J.rcr.dy rrtird r:pm Ri1'ry Scrvicc on suprrnIiñutjo 
On 28-02-95 Ii) hrsc ,on his ctr o r  birth rn Ol-O3-37(c 
4t-' orcicdin his c rvicc 0 , 

S in, 	thr. cr1od 4om 01-0_95 to 0-04._95 
1rcody b nc1psc in cs o dfltc c' birth is:Ol-O537, t1 

p rind froth 01-0-95 ± 3O-O--95 h35 bn trctd. O on duty 
- ndShri Das is Cntitticd t9 gct salary etc. for those tw : 
months w c ., 01-03-95 to 30-04-95 w ithl 	C 	

0 

pnsiot-iary cquivc-lcnt 	 . 	 . ; • 0  rl  
or DivisI .l.-R1yM3nagç.r() SI-.-. 

No .E'3 32-A (T) 	- 	 latc d 
Co. forwardccl for inormation and ncccsaryctj'o to.- 	f>- jY. Shtj A'rdhnc1u Scithar .P3s,Ex-CMI/Hy- 	 :- 

'1t No.311, l3loCk Nb. 1,C1cUtt-78'.. 	0 

• 	2). DCM/GHY & DCH/LMG. 	
•. : 	

0 	
0 	

0 

. GN(p)/LG & APO/LGgQ1 cdn/G. 	
• 	

0 	 • 

. £AO/LNG. 

• 	 pO/GHy  
4..t 

. OS/FS Ct Of dic.0 . C44- t j ,.ye1ç 	1a4J 

• 0 	 • 	
0 	 - 	

. 	

"-.: 
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Oice of the 
DtV&5tOrL ACcoi1t 0f1oas iumdit. 	

:t.. I 	 L1//Q/3447, 	 ' iatets— L,5ab4. •:.? 

To 
The Manager,  
tT1tod Cotevet t1 Bank, 

Dear $tr, 	
ibs. 

The pension p7D00t order of Shri Ardhgr 3ekbar Das rsvts4. 
as per 'IIoblo. CAT/Guwahattes order dt. 9.12.99. llqnc the earije' PPO9 bearicg kb. Lf/PeiiUC/3447 4t.20.2.95; 26.5.95' 
and 8.2.2000 shill be treated as caaeojjd od the PO now tsgiisd VIdO rio. t.MG/Pe/fl/3447. (It. 4.5.2000 fc arrngtag 

piyant of • 

	

	:PGnsiod. ovorp,Qogt has been adjusted fht arrear dne* exopt Rs. 735.00 tovrirdu the payent of Gatuttyand 1ey. atlazj I ndtho saio hns to be reooeredfr-r htaro].tj  on peaioa. £ copy of sac otten memorandmIs,onal9sed for roeovory of eye \ I neut. The arlount so reoolrored Day bOptd In leque tavou.rta PA : \ \& CAO/U.F.fljly, Maltgan under tUtthti*n to thi5 offio..'. 

	

\ \Please also note that hii date of payxent f 	wU1b \ 1.5.5 instead of 1.3095 as per 3ugonet of CAT/c iabat4. 

Ku ci o . - Fey. P1105 vtth 
other doauaaats. 	 (I 

Yv I s fntthflly, 	- 
' 	 I  

-, 	 •. ::, ': 

4 H4.E4i 1 wa) Lur4tng, - 	

' 	
•''• 	

. 	•.1 
Copy tot 	 - 	 •'; 	

'-' • 	. 1. DRM(.P)/jng fcr'jifmntjon. Rote requeet.4 to verify 
\ whothex the recoverable nnount øhøn above is corrcot as  • 

	

	
overpayment of passion q.G.t. 1.3.95 to ?0.4.95 has been erdozs4 
for recovery vida &p• hts. ES..332A(V dt. 24.4.2000 throo supp],. bill. The aoeunt' sore 	may'ba'dg,te4 t Peat. .1 	 urdar Dond [e. 130 	- 	• 	 - I . 	' 

c2 	 3,—ihrt Ardheada Sokhir D&s 	 fotfoiatt 	'.:' 
Flo. 68/A, fliubarj 	 pionso. 

 • 	- 	P. • Guw&'latj—U 	- ' 	 . 	 • 	
, 

• 	•,, • 	• 	• 	
Diyj 	 fltttesr, 

	

tug. 	 j 
Viel, 	;kCcourjls Omo. - 	• 

•- 8 	0. 
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Ardhenu Sekhar Des, 
Flat flO.311 Block -1 
Rail Vihar, 
Calcutta -700 078. 

To : Divisional Railway Inager(p) 
...F.Railway Lumding, 

Luinding -782447, 
P1st 	N0wafl ! Assam. 

• 	.. 	Sub : Implementation of 
by the Honourahie 
Gawati's Case No - 

- 

all Pecuniary benifit ordered 
Central Administrative Tribunal 
118/96 

- 	 Ref : Respondents letter No 

	

fir INSURED I 	1029 r 	N 
o3Lg 	J OjØJ 	 I P---t¼ 	• 

rut 
A 
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Sliftwure 	) .Sb 

0 ES-332 -A(T) dt. 28.4.2000 
(2 ES-332-A(T) dt. 26.7.2000 
(3 DAO/LMG's letter No-Lr'IG/Pen/ 
TFC/3447 dt. 17.5.2000 along with 
calculation sheet. 

(4) DAO/LNG' s letter No. L?vZ/Pen/ 
TFc/3447 dated 8.22000 and 
dated 2.5.2000 along with 

7.200Y 
Calculation sheet. 

The letter at item No-i was replied by the applicant on 12.5.2000 asking to send breakup of Two months Salary from 1-3-95 to 30_4_95 but no reply received from the respondent. 

The respondent again vide item-2 above requesting the applicant 
sending triplicate copy Form No-12 for permanant address mode of payment 
and bank Account No. etc duly filled in 

The. applicant likes to request the respondent to Spelt out clearly 
itemqje amount due to applicant i.e.(a) Two months salary with D.A. IR and 
compensatory allowances is payable. (b) Gratuaty to be re-calculated as on -' 	
30.4.95 dete of. retjrement at the enhance rate of 97% dearness pay instead of 20% ()upto 30.4.95 monthwise Ten Months Salary to be calculated, hence pension 4i].1 increase as the date of retirement of applicant is on 30.4.95 (d) Coiacnutatjon money will increase and difference of commutation from 
28.2,j'5 

to 30.4,95 is payabl9 to applicant. (e) Superannuation Pension of 
:50% will increa;se on average of 10 months pay as on 30.4.95 (f) 

Responden. letter,No_ES/:332.A(T) dt. 27.10.99 in connection with CAT's 
case No -16i/.6 i . ' for cancellation for FRESH LOOK to recust, 
r,&calculatlon ,Pensioriary benif It properly In reference to Tribunals order 

(LLg)

n case No-118/96 taking into consideration dat of retirement on 30.4,95 • . 	 Family Pension ' 20% as on 30.4.95 (Ten Months average) will also ncrease up to 3 1 .12.95. (h) The difference of Pension from 28.2.95 to 30.4.95 ter correct re-ca:lcul.atjon of all Pensionary benifit along with increased 
1).A is payah:Le to the applicant and Increased difference of Pension will continue upto .31.12.55, (i) The column MODE OF Payment Item N0L1(a) & (b) of Formet 12 

.eft Blenk. It is riot at all desireable to put signature in B'ank 'ormot. k,) 	ap:ua:t request the rEspondeot to send a copy of GM(P)/MLG'5. letter NO-E/1'0/1,ega1 cE-11/463 dt.10.3.2000 (k) The items 3&4 quoted above the 1? )ondeft; 	DA(:'/LIG's Calculation StatemEnt is not correct and truthiess, 
the dat1 f B:..'t:h Should be now noted correctly 1.5.37 (Not saying instead of, cre 	con:r..inj.c:') nrtd qua1ifyjnr Service i 3i year's 1 mo: -tt'o 17 days Instead of :; onths ''I ya': i' dav and all payable amount should bE: RE-CALCUJTED in 	i;.j •  

contd. .p/2 



-2- 
DAO/'LMG's letter at item .3 above reveals the Pension distributing ' 

Bank is being advised to deduct Rs.735.00 (without any detail Break up) 
experte. This matter concerned to the CAT/GHY's case No-161/96 only And not 
relates to this case No-118/96. 
(i 	he calcuiation.shert for Revision of Pre-96 up-dated family Pension 
@: % etc. sent to applicant requires correction in all paras and points,. 
The family ension of 30% will be effective as and when all payments 
noted abov'Paras a,b,c,d,e,f,g,h,i,g & k's are cleared and paid by the 
respondent: 

:' 	 0 

(rn) Anexpax'te decision or the part of the'epoñdettwithout giving full 
detai- of the payable amount with proper satisfaction to the applicant 
by transfering anyamount to BANKdeducting cause further Adjudication 
and refusal by the applicant. 

The Judgement in the CAT/GHY's case No.-161/96 & 118/96 were given by th 
1-Lonourable Tribunal on 26.7.99 and 9.12.99 respectively the respondent 
fails toC  comply with theprders, and consuming time unnecessary. For non-
satisfaction of the Hon'ble Tribuiila orders in both the cases the 
applicant will bring to he notice of the facts stated in both the cases 
and will demand further 8% interest cumulative for non-satisfaction of 
the orders again before the Hontble  Tribunal within short-time. 

(ARDHENDU SEKHAR is ) 

Copy to : SrI N. Chanda(Advocate- Guwahati for information and necessary 
action please to apprise the Hon'ble Tribunal for non-payment 
of due amount/non-satisfaction of orders by the respondent in 
both cases of 11/96 & 118/96 deserves contempt procedings. 

• 	
- 	 0 

(ARDHENDU SFKHAR DAS ) 	 Dated Calcutta 
August 19th,2000. 

0 

0 

10 	 - 
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II THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH GUWAHATI 
- 

0 

U 

- 	 C No 7 of 2001 

of 
OA 118/96 

Sh.ri Ardhendu Sekhar Das. 

Shri.TRabha and other. 

The humble written statement by the 
respondent ( alleged contemnor ) 

Most respectfully bogs to state: 

That the respondent has gone through the contemPt 

• 	 application 11 led by the applicant and understood 
• 	 the Contents thoin 

That the respondent admits only those things which 

are borne on records and deny all the statements 

which are no t specifically admitted 

That in reference to the Stateuarit naIe i paragraphs 

1,2,3 and 4 of contemPt Application, it Is submitted 

that on receipt of the Hori'blO CAT! CHY's 0rdor dtd 

9/12/99 on the OA To,118/1996th0 respondent took UP 

• 	the matter of date of birth with he Guwahati Univer - 

sity within the tinLe as stipulated by the H0'ble 
Tribunal. After being confirmed with the Guwahati 

University authority his date of 5uporannuattofl is 

found t&be 30/4/95 Acc0rdingly the respondefltissu?d 

h0fficO order No. ES-2 -A (T) dtd : 19/4/2000 

where by it was no
tified that the pox±od from 1-3-95 

to 30/4/95 hqs been treabd as on duty and the 4 

Coritd/ 

* 
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£pplicant is  entitled to got salary for the 2 (two 

months with loss Pension and perioiry equivalent 

already drawn A c0py of the Office order was also 

sent to applioant Accordingly by a registered post 

the respondent sent a letter of this of floe (letter 

No S/332-AT) dt:28/4/2000 ) along with àblarik 

Mode of payxiônt Forià for re-submission to tho resPondi? 
ents office duly filled in properly with clear 

rrr 	ZE 
slgnaiir on the revenue stamP attested by a Gaztoed t 	• 

OffiCoror the PayO  nt of two months pecuniary benetijt 

for theY  Period from 1.'3"95 to 30"495. He was also 

requ ceted to I ndic ate the name of the Bonk and /C 	Z 

number for the purpose but he romatned silent and did 

not respord the above lottor As for want of the 

Mode of Payment  his two month pecuniary benefit was 

not boirg released ,the respondent by registered Post 

sent aThtter NoES/332A(T) dtd; 26/7/2000 enc]sing 
3(three) blank Form of Mode of PaymD nt and requested 

him to submit the same duly filled In properly with 

clear signature,to the rpondenOffICe for further 

aoticn Here this time also the apllcant remained 
silent and did not bother to respond. As a. result the 

pecuniary benefits for the above two months could not 
be reledsed and paid to the applicant in time as per 

Hon'blo Tribunal's order despite the respond ftnt's 

Sincere effort to comply with the Hon'blO CAT's örde°rI 

C 

As to the dema of the applicant for indication 

of amount or break up( as sought by the applicant here in 

this paragraph ) has no ground at all, whex'e the ozder 

of thisTti1 	on OA 1o118/96 was very much o1oar 

4 

- 

The intention of the apPlicant was always to Creat 
hindrances and non co-operation in the way of implement-
ation of this H'blo Tribunal's ordor Moreover tbD  

pecuniary bone fi tè for the above two mo nths was roqui red 

to be Ptd.dthrough theque being a retired person, As such 
if he was not satisfied with the paiments  of the two 

monttsPeciniary benefits, there wassOopo lying before 
him to 'raise the issue in the proper forum 	it insteal 

he did not .co-oPerate with the respondents in t he 

implomontation.of this Ho'blo Tribunal's 	der 

Cotd"3-'/ 

. 	- 	 . 

1 

,1 



• 	Photo copi es of the letters dated 19/4/2000 

aid dtd : 28/4/2000 are annexed with t ho 
contempt Application . The letter dated 	' .• 

26/7/2000 Is annexed herewith and marked as Rr 

annexuro- R/1 

4) That in reference to the paragraph 4(a) of the contot 

Application it is stated that the ailatIon Put 

forwarded by the applicant hero in this paragraph are 
den$d It may be mentioned hero that t4ie applicant 

flied a Caso To.0A/ 161/96 before this Ho'blo Tribunal 

seeking order intoialia the correctfixation of 

pozElon, DCRG , Honorarium, packirg allowanee and 18% 

interest on the total amount of DCRG' The Hen' ble 

Tribunal was pleased to Pass I ts order on 28/5/i9 

interalia that the applicant may also file a fresh 

representation givirg det.ls ofhis grievances and 
the Rly. rospordents shall also disposo of the eM 

representation of the applicant, I f filed vi ttil n a 

peii0d of two months from the date of receipt of this 

ordei The order further said that if the applicant 

was still aggrieved by the decision of the Railway 

Athuiistration he may also approach the appropriate 

AutborIty However, the aPplicait did not subini any 

representation and thoRailwfty respondents examined 

the whole Issues of settlement ds in compliance with 

the Hn'ble Tribunal's order aid accordingly the mitter 
was dispo5od of by reasoned order and by a registered post 

eft'e.tho saiii was communicated to the applicant vido 

Divisional Railway Manager (P)/I*imding's letter Io. ES/332 

-A(T) dtd: 1-11-99  with a ôoinparativo statement both 
indlcati'ng head-wise recoverable amount 	was Intez'-alia 

specifically indicated therein that 	735/- i.e. 

Difference gratuity 	 R 495/- 

Difference of leave salary 	Rs 240/- 

Total 	Rs 75/- 
( %ow recoverntle ) 

J such the allegation of the applicant that the recovery 

of Rr 7 35/- was $ ought to be made 4 tht'any s bow C 1so 

or notice is totally basolOss 
Contd.4/ 



I,  

Photo coplos of the letter dated 1/11/99 
alorgwith. the comparative calculation sheet 

as annexood.-R/2 

5) That in reference to the paragraph 5 of the contempJ 

Application, it is submitted 

That the app].ieant's two months salary stands t4: 
be Rd 1 2,458/- butafter deducting tho basic 

pension and relief thereon amounting toRs 5 1 88b/- 

which the applicant had already drew during that 

period , net amount now payablö.is Rs 6,572/- 

which has been paid by dheqao No. 029283 dated 
20/4/2001 

That vide Divisional Railway Manor (Po rsonne 1)1 
Lumclirg's lettero.1S/332-A(T) dtd 20/4/2001 

an amout c R 33,986/.- as difference of gratuity 
calculated at the enhancrato of 97% dearness pay 

instead of 20% has been paid to the applicant 
vide cheque No 029285 dtd : 24-4.-2001 

For computatIon of avere emoluments of prooceding 

10 months from the date of retirement on 30/4/95 1, 

was taken into account and the pension so arrived 
at is shown is pass ed vi de PP 0 I o. LMG/Po nIT £ Cl 3447 
dtd ;  25.2000 

That thodiffexnco of commutation of Pension money 
for the period from 1-3-95 to 30-495 stas to be 

Rs502/- and the sam was passed vido PPO Ml as 
noticnod at Pai'a (c) abo 

(o) Increased amount of superannuation Pension 0 50% 
on the basis of average of 10 months was reckoned 
upto30/4/95 at M 1334/- whIch has beer consolidad 
at Rs 4027/ wef 1-1.-96 and the saaD has been 
reflected in the PPO quoted in PaZa (c) above 6* 11  

(f) Family pension @ 20% of basicpay as on 30/4/95 which 
hasbeen revised @ 30% of mInimum pay cfthe revised 

scala. of R 7450/-" ccs to Rs 2235/- The s'ame 
has also be on shown I n the PP 0 quoted at p ara (c) 

Co ntd5-/ 

44- 

11 



(g) That for the period 1395 to 30-4-95 he has been 

Paid salary. by ch oq 	No 	029283 dtd: 20-4-2001 as 

mentioned in Para 	(a)  above 	As such the claim of 	;. 

the pension for this period does not ariso 

(i) Thd all the settlement dues ho bow paid to the 

ktk applicant treating the data of superannuatiA ' 

(retirement ) as on 30/4/95 

Photo copies of the canculation 

sheet for two me nth' s salary and 

PPO dtd:  2-5-2000 are annexed 

' 	4 here with and maited as -P/3 & R/4 

6) That it is submitted In reference to the paragraphs 
6919 8 that after receiving the Hon'ble Tribunal's 

order datod9/12/99 the Railway respondents confirmed 

the date of birth of the applicant with the Guwahati 

University and bolrg corifirnDd as to the date of 

birth and  date of reti ztnent, issued the office order 

dtd: 19/4/2000 with a copy of the s,am to the 

applicant whereby it was notified that the applicant 

was entitled to get the salary etc, for the period 

from 1-'7*95 to 30-4-95 It shows £.){M the respondents  

sIncoroy to implement the Hon'ble Tribunal's order 

But so far the payment  is oonoerpod , the same Could 

not be done due to the non- co-operation of the 
applicart as stated in the proceeding paragraphs It 

is further stated that the applicant has not 
submitted the prescribed Mode of ?ayment, yet the 

payment hm been mane as per address available on a 
Post card which is not the proscribed procedure for 

Mode of P arme nt The respondents wanted to go for 
prescribed procedure for Modo o fl'aymont as is the 

case for other retired porsonsiT i  Moreover, it may be 

pointed out that the revised penSion case which had 

been(jent)to the UCO Bank Cuwahati as per his 
erlior Mode of Payment, was returned by the said Bank 

as the applicant transferred his pension aocourit, 
therefrom that too without giving any informatiân to the 

rospondents Under the above d. rountanCe the Mode of 

Payment was urgently needed 

C on td 



As such the delay in releasing the settlement dues  

as per Hontble Tribunal's , is an unfortunate matter 
and it is submitted with due respect that the delay 

was not an intentional or whimsical act of the 
XOSpOfld0flt 

$ 

	
photo copy of the Post card is 
enclosed herewith and miked as—lV5' 

7) That the Office oxer dtd: 19/4/2000 entitling the 
applicant for pecuniary banefit3 for two months, 

would not have been issued by the respondents had 
there been any wkt*xxf& willful d1srogait of 
this Hon' blo Tribu nal' s OZO r dtd 19/4/2000. The 
respondents therefore; prays that these facts may 

kindly be oóneiderod sympathetically and dismiss 
the applicatii, 	And for this act of kindes the 

(ospcentsasduty bound shall ever pray 

.1 

VERIPCATI QL 

I,Shri Trikalagya Rabba Senior Djyjinal Personnel 

Offi ocr , Ni. rn.y Iumding do hereby solemnly affirm 

and verify thattho óontents of paragraphs 1 to I of 

the written statement are true to my knowledge and 

belief as borne on records and the rest is my humble 
submission before this Hon'ble Tribunal• 

And I sigri this veifioation on this 	 dayCbf 

APrI 1 	2001 at Ium11 ng 

r 

Oivi. 	str'7 02cc 

N, p. ILy L. dni 

I) 
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F. Rail. 

1• 	 Office of the 

. 	 DiVl.Railway Manager(P) 
thrnding. 

	

NoES/332 -A(T). 	 Dated-7-2000. 

TO 
Sri Ardhendu Se2char Dan, 
Ec.ccMI/GHy. 

,Flat No.1311, Block-i, R.1 Vihar, 
Calcutta-78.j 

Sub : — Subrnjs si on of Bank A/C No. and 
name of Bank.i 	 / 

• 	•.• 

This ik  t'o inform you that in terms of Hon Ible 
CAT/Gaç!s order dated 9-12-99 in O.A.No.118/96 and GM(P)/ ''MWIS rtte 	o.E/170/ga1 Ce1l/463/96 Dt.10 2000 the 
revisedension case has aireedy been released and sub 
rn.ttted to A/Cs. Accordingly DAO/I3 has ba passed and 

to Ink Bank i.e. UCO Bank/G. But the said:. 
S • 

	

	 PPOhve been returned by UCO Bank/GHY stating that yoi 
have transferred yourpension dL-sbur-s.ng bank Icc • 	tA(2 /k/ th). • 	: 	

•ASUci'3(three) copies blank M. 0.?. are sefltj 
.5 herewith t ly.  filled in properly with clear signatureto 

submit to this office for further necessary ation please. 
..,. 

5,. 	 . 

for Divl.Rai1wa/er() 

	

* 	 N. F.Rai1WIU1Ttding. 

.COpyto:- 

DAO/PEM/L&iniding for information in ref: to his 
letter N0. 1  /PEIc/TFc/3447 nt.1 19-7-2000. 

for Div1.Rátl/Cage'r(p) 
N.F. R 

e0O•• 	

./ 
o)  

db/2 572000 

:7 

'I 



Rat1. 	 7Y) — Rj 

OLfice of the 
flLvl.jRailway Maner(P)' 

Iumdi ng. 

() Dated Q( u.33 .u 99 

: 

TO 
Sri ArdherKu Sekhar Das 4  
Ex.1CCMT/GHY. 
B1at No.j31].,, BlOck4, Rail Vihar CaJ.-78.) 

•ub I — Impi eLfleflt ati on of the - .,CAa'/G MY s order 
dt.28th day of May'99  In originat applica-
tion NO.161/96 before the CAT/GH, as was 
received by this office on 29-'99.1 

1) The initial pension calculation @ R.1308/l1 P.M. as was 
Intimated to Sri Z.S. DaS,EX.CCMX/GHY vide P.P.0.No.LM3/PI*V 
Tfc/3447 dt.f23-2 95  without taking the personal .pay(Steri 
lisation operation) into consideration was rightly done in 
terms of RB,f a I/tlo, PC-W/89/6/2 dt. 8-1-90. As such the revised 
penaton Oa1gulation vid. P.9.09 NO. U- /PMfl'fc/3447 dt.6'95 
t Jcing the personal pr(Steri.1iaatIon operation) was wrong 
upOn which.you are bejng paid till now 0 Rs.1322/- P.M..ThuB 
an amcint of Rs.14/. is being paid to you in excess which is 
recoverable by the R1y. 	 ) 

2). Accordingly the initial coitation of -p Rs.54727/00
which was paid yido P.P.0.No.U13/.PEN/Tfc/3447 	3-2-95 was 
doni correctly axid the revised aon -rsitatton of pension for the' 
amount of, s.55229/- vkle ? .P.0.No 	/PiMtrbtV3447 .dt.2.-6- - 95 
was wrong which you actually received. Tti$ an amount -of.. 
.j502/ is being paid to you in excess which in recoverable . 

by the Rly.kXnn., 

• 	 . 	3) 

 

DCF43  umxtnt aho'Ud be Rs.52965/'inateed of - the .drvfl 
s4no-nt of R4J$3460/., Apparently an excesS amount of k.495/- 
was paid in oxcoGS which Is r-aaovarabla by the Rly.A4. 

• 	. 	The following are the. item-wise azrnt recovered from the 
DCRG amount of Rs.53469/: which Was not proper caløu.tatiOn 
stating above. 

a). Final Elect. Bill. 	...j Rs. 526.5O 

b) Store debit. 	... 414136 

- 	 c) -overpy1Mnt of leave •. . Rs. 272.00 
- 8aly.j 

d) • Normal rent woe.f, 	•.. I 	27600 
- (1-395 to 30-690 

.1 	 • 	e) Damage rent w.e.1f. 	... Rs.5765.64 
(I.17.p5 to 304O.05) 

• 	 f) Amount withheld 	or Ps. 300000 
- arrear elect bill., -- 	- 	- 

-. Total 1 

• 	." - . 	Contd.j..4P/NO.j2 

I 
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In the context oi para-3(8) above, b.411.j36 was reco 

	

• 	Vared from DcW for non retucn Of the brief case being the 
cozt of the eai, but ort 8CrUU1' an azaunt of 26170, 136 after 
deuctton of R41/' fron k411.136 was refunded to you vide 
Pr order No.008282/8 dt. 1l'1197.} 

In the context of the para (1) abov, leave salary 
anount should be 45800/- jnstoof 646312,-. This an axaunt 

' of Q.512/ was required to be deducted.. But only 272/.' was 
recovered from your ocac leaving 0440/- to be recoverable now. 

The damage rent aLaaunti.ng to 	765.64 wan recovered 
from OM amount as per Rty.Bd'a 1/No.j1/G1851Cr-l/9 dt.l5"1-904 

0hj3000/ was withheld from DC for arr.ar elect.bill, 
but later on Ra42383.115 was released from the withheld anwmt 
of ii3900/ deducting Lsofil6o ,35 for arrear electricity bill for 
the period from 31792 to Nov/94 vide CO? N0 16 LDN dt.;104297. 

	

4 	 • 

So far the pecking allowance is concern it is iili4ssible 
up.c' One year £rom the date of your retirement but you did not 
submit ary application for the same, j  As such it is not pable 
to you.1 

6) 	You have retired from Rly.:servioe on the (AN) of 28.,2.95 
aflf you have submitted the doouments to this office on 13.12.j95 
that you have vacstd R1y..3., On 30.10.95. Mcrd.thglJ your 
acmi wis placed on 22 ., .96 under cheque NosS 159463 of dt.j 
27ii2.96 by keeping withliuld Es.3000/' for arrear electricity bill 
for the period from 31 -7"92 to Nov/94 which was duly ecknowl.dged 
by you on 21.3.96 and Ueraaft.r k.238345 was released by ds 
•ducting of b615.86 from 3000/ for arrear electricity btU 
on 10.2.497.; 	 . 

The above position clearly ahowa that there was no delq 
and insincerity on the part of the respondents to release the 
DCPO an*int which was paid to you  by issuing a cheque on 272"96. 
The d.ly was not osuseci by the reapondents but by you due to 
latt tthnttsaion of rau.sits doouaent by you. As Mob the questiOn 
Of pment of interest for late prment of DcI does not aria.4 

comparative caicuiStioft in respect of Para-'12 3 & 4 above 
are furnished in hnne*1re'A' is enoloøed  herewl 

- 	

for DLvl.Ratlw' )Ianag.r(P) 
. COj - to $ 	 P.4lWIVp Iun4Lj4 

information plean.. 

3) CZJ at of fics/1K for informatiOn p1. in- 
1qtt.r P3o.) 	 -

Ir. 
for Div] 
	xanage(P) 

nniii{na. - - 

4.4 

4j 

13 
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- I F, t'- 

Anne- ' 	 La? 
:•• 	. . 	.. * .. •.,.•. . 	.•••CLv Øtet fr 0Jc1..tj* o pnaorzy • b.xpftt. of 	• 	.: 	 • • 	. 	. .. 

;- 	 - 	 $r Adem1u Sd(2ar D.a,  

	

- U/3/S7 - - 28/2/95 O., 4 	rr..ii ,a. .17 days. 

./ 	 .. T 
,- 	 awn c&1cu1i 	 Ud_k3ve b*Gfl  

p 	p 	 DfPt;h 	 !eri 4 !_____ 	- 	* h 
L 	 PP 

•:• 	 94to . • IJ24OQ+3OIO 	45co•z. 	 ::4 	 Tz29 djs.j 	 • . I 	 • 	 • 

14i94. 	 t 	 4 	. 46 

••%
1!J6P4 to • k4Z45O,jOO*P30jOO 	 x 3. tth- 48O 	Ij 	to • 	45OIPO Z 1 oxb 	45OIOO 

f44 to •2pc'P3o400 	ssçoo x i dI3847O 4pp4 to 	52S,OO z i djo - L413O32 
• 	 t 	

- 

 

1647,p4 

• 	 X 15 dTU  4l3Oa.$e7 17,:94 to 	Z675400 X 15 dr$ - 4294435 

¼ 	 tO 0 6750 	 47054O0 X 7 	bs 	 1.84 to • 2675.00 x I mha 
28.J2.5.j 	 - ths. 	4135i00 28.2.5 

TotAl * 	10 Jthsa 	 10 Ptzs. - .J26140.p0 

'erago 	lujaents 	6439,p0 10 L42643.99 	 Avere e1uaenta 	6140.0 10 	614 

- 1) eperaniiation pensioQ 50% of 2643.99 	 1) alperannuation penaii 50% of 	614. 
U219 i,o 1l3Z2,jO0. 	 - b.i1307.O4 i.e.I .j130840. 

- 	
II 	 I 

Cai*itation 1/3 rd f Pexsion 1322.JOO 	.,440456 	 2) Ct ati 1/3rd of .j1303.]00 a .j436.j0O 
£J4404):) x 125.p2 	S228.j8O i e t5229.j00.I 	 .436.00 x 125.j52 	.J54726472 i.e. 	4727,00 

Gratuity of . pay 2675 !J00 + 30.jOO PP + DP 22.153S tiOO 	3) Gratuity of s.2675.j00 + Di' A6535.00 - .3210.00 
O.jOO 	'- 	 . 32l0.jOO x16.,5 - 52965.JOO . 

? 	3240 	x 16.i5 	5346O.J., 
-t 

iy pen4o 2 of2705.j00 	4l.jOO 	 4) Fad1ype14ii40% of &.J2675.00 - .j535.j00 P.M. 
Eithae rate of1O82.j00 u±o ZS.2.j200Z and there- 	 Enhance rate of 1070.,00 upto 28..j2O02 and tbezeafter 

)after .541.00 ti1.1hr death or remarriage whichever 	 535.p0 i1l her death or remarriage whichever is 
. ieiearJ4:er.j 	3 	 earlier. 

L.ac-a aaly .j46312j00. 	 5) Leave a LLps.4s.800400 

SUJ4KA'RY*- 

Item No,41 Differece of S,enaion 	4322.p0 - 1308.00 - &14.O0 P44. (Now recoverable from you). 
Item No.2 	-do- 	of Cecimftation. .55229.00 - 54727.0 a 402. 00 	 -do- 
Iten No 3 	-do- 	of Gratuity 	.5346O.CO - 5296OO a .49S&Oo 	 -do- 

' Xtu No.4 	-do- 	of 1.'Pension 	26 541.00 - 535.00 	6.00) x 	not be effective till the employee is alive. -do 	of thance 	.j 10w. 00 	1070.00 a 	12. 00) 
rate. 

Itn No5 	-do- 	of leave 	 .463120o 4580o00 a 12.Q0 C t$f which .272/- has a1re1y been recovered. 
aalary. 	 aa1açe ,240/ now recoveréable from you 
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.1 
OFFICE OP THE 	 N 

DIVISIONAL ACCOUNTS OFFICER 
N. F. Railway Lumding 

Revised Pension Payment Order for Pie...- 1986 
,.. 	. 	

. !cnsIonerl,Family Pensioner in terms of Railway Board's 
letter No F (E) I II/PNI/2 dated 10-03-1998, 

OIS BURSER 'S/PENS lONER'S 

Debitable As Per Original P. P. O 

1. Untill further instructions and on expiration of every month please pay to 

Shri/ HdU 	 the 

•;,reivsed pension/fanily pension and ieliefs as pci details given behiw w,e.f. 
1-01-96. 

2, Naiie of Paying Bank! 

.eaSUyS-GffiCe4 	,UC.C' 13 	/ 
3 Savings Bank Account No4F2/fJ,cJT.............................. 
4•  14.c 4s lFabf Pension: 	%(*. 

Pension 	u pu) 	 I o 1- C? t: 
13 Family Pension 	. 	 B'c03fr 
0) Relief; 
'- i) 01-01-1996 	- 	'Nil .. 

Ga 4% w,e,f. 1.71996 

@ 8% w.ef. 1-1-1997 	 W)..kdk Vt , q 	ti- 

® 13% w.e.f.,1-7-1997 	 * 

@ 16% w,e,f. 141998 

5. Arrears to be paid w.e.f. 1-1-iqWl  

NB 1 Relief as increased from time to tin,e is also admissible on the Revised 
Pension/Family Pension as the case may be. 

Counter Signed 

Signature . 	...................................... 

Designation 
(Special Seal of PPO issuing Authority) 

To. 
The Manager/(Ljnk Bank.) 	 4, D66or..Gf..4Gcou nsstil-. ' 	 02- 0 	9-0-30  _ 	j —.............. ,. . 
Designated FA & CAO/Pensian 

N. F. Railway/Maligaon 

Pin Code:.____________ 



No*'IMG/Pen/ -ff 	O2-020 	 Annexure - 'A' 

Anainount of R5 	CQ O 	 UUtcA. 1z)o rn1 
•)oniy being the commuted value of Rs.' 	 ____ 

(Is:u.i& 	 •)oiy Shall aló 
be'credltedto ids/her SB.Account Uis/Her monthly pension shall - 
be reduced by Rs 	_______ wef the date of payment of commuted 

value and the total aniount of pension, personal pension,with relief 

payable after commutation Rs 	 ( i;'e.penSion Bs.  

(+)Persopal pension R5 	 (+) Relief Rs  

APPlication for commutation is attached herewith: 

• 	 • 	
for DAO/I1.P.RLY./UJM1 ING. 

;5-  r3l;  • 	 • 	

•: 	 •• 	 • 	 S 	
1•' 

S 

---------------------------------- 
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